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Review Application No, 17 to 25 /e6( )
In Application Bo 0 55 o3 420,121,122,123,124 & 125/86(F)

DJ.P. No

e T A L Miibl i = el S SR R

~Applicant
M. Reghava Reo & B Ors
To
1. Shri M.Naraysnaswanv, Advocate, 4, The Director,
B44 (Upstairs), V Black, peronauticel Development Establidhment
Rajajinagar, Bangalore-560 010 Jivanbhimanagar,

Bangalore=560 075.
2. Secretary, DeReDeO:y '

Ministry of Defencu, 5. Sh M,Vasudeve Rao0,
South Block, Neuw Dvlhi-11UD11 Addl. Central Govt., Standing Counsel,
High Court Buildings,
Je Scientific Adviser to Bangzlore=560 001.

Raksha Mantri & Director
General of Research and
Development, South Block,
New Delhi-110011.

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN

REVIEW APPLICATION NO. __47 to 25/B6

Please find enclosed herewith the copy of the Orde r/THEE EEMXBEASEX

passed by this Tribunal in the above said Application on 10-12=1986a .

Encl § as above.
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BEFORE THE CENTRAL ADMINISTRATIVE TRISUNAL
BANGALORE BENCH, BANGALDRE

DATED THIS THE TENTH DAY OF DECEMEER, 1986
Present t Hon'ble Shri Ch. Ramekrishne Rac es  Pember (3J)
Hon'ble Shri L.H.A. Rego ea Member (A)

FEVIEW APPLICATICN NO. 17 TC 25/86

Union of India and others eee Rpplicants
(Shri M,Vasudeys Rao ... Advccate)
V.

Raghave Rac and others «++ Respondents

Thie Review Application haze come upf for he=aring befcre
this Tribunel te-day, Hon'ble Member (J) made the following:
0UFDER
This zpplicaticn has besn filasd on behalf of thc Respondents
in oricinal application seckinc @ revisw of the order passed by us
cn 1.5,1¢6% in which we directe? the respondents to &lleot the

guartere statszd therein immediztely to the applicants.

25 Shri I, ,Vasudeva Reo, lzarne: counsel for the applicante hergin_;h.ﬁ
that th: sllctmsnt of guartesrs is made on the basis of the= seniority
list mzintained by the resprondents for allotment of guarters

teking into account the date on which Central Government scrvants
concernad joined s:rvice. According to Shri Rao, it msy not, there-
fore, bs possiblz for thez applicants herein tc allow guerters

immediately to the respondents as dirscted by us.

3 Shri Fl,R, Shailendra, learned counsel for the resspondznts
herein submite that six of the applicants are not interested in
the allotment of the guarters to them; that ons has zlready b=en
allod:q quarters and twe arez awaiting allotment. In view of the:
iﬁﬁ’ clarification mede by Shri Rac regzrding the manner and method of
egllotment of guerters, we direct the applic;nts herein tc allot
guarters tc the two applicants wheo @re awaiting &llotment as and
whan their turn comzs for allotment. The order dated 1.9,1G8€

\ ie modifiad accordingly,

U
meMsir (J)
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